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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

(Original Application No.16 of 2021) 

IN THE MATTER OF: 
Vinit Kumar ..... Applicant 

Versus 
DSM Sugar Mills Ltd. & Ors. . .... Respondents 

REPLY /SUBMISSIONS FILED ON BEHALF OF THE RESPONDENT N0.1 

i.e. DSM SUGAR MILLS L TO. 

MOST RESPECTFULLY SHEWETH: 

1. That the Respondent No.1 is an industrial unit belonging to M/s Dhampur 

Sugar Mills Ltd., which is a company registered under the Companies 

Act, 1956 and now under the Companies Act, 2013 having its Corporate 

Office at: 241, Okhla Industrial Estate, Phase - II I, New Delhi - 110020 

and are engaged in the business of manufacturing & sale of sugar and 

other related products. That the Respondent No.1 is operating with due 

compliances with all rules & regulations and various direction issued time 

& again. 

2. That the Respondent No.1 is filing this present Reply /Submissions 

through Sh. Amit Sharma who is working as Senior General Manager 

(Commercial) with the said Dhampur Sugar Mills Ltd. and who has been, 

vide Board Resolution dated 13.02.2018, duly authorized to sign & verify 

this present Reply /Submissions, to file documents, to sign Vakalatnama, 

to depose before the Hon'ble Tribunal and to do all such other act(s) as 



may be necessary for this present Reply. Copy of the Board Resolution 

dated 13.02.2018 is annexed as Annexure: R1/A. 

3. That the Applicant has filed the captioned Original Application under 

Section 14 and 15 read with Section 20 of the National Green Tribunal 

Act, 2010 thereby alleging air and water pollution caused by the 

Respondent No.1 in Mansurpur, Muzaffarnagar, Uttar Pradesh. That 

prima facie the captioned Original Application is totally misconceived and 

is based on false narration. That the complaint in the captioned Original 

Application is primarily based on an Analysis Report [annexed as 

Annexure 4 along-with the captioned Original Application], which 

contains an analysis of the samples drawn from a common drain 

containing effluent from a nearby distillery, namely, M/s Sir Shadilal 

Distillery & Chemical Works also [Sample Collection: Husain Pur 

Bhopada Mod DSM Sugar Mill and Sir Shadi La/ Distillery Mansurpur ka 

Outlet Nala Jo Kaali Nadi mai Girta hai]. That a distillery is supposed to 

be ZLD compliant, however, it is an established fact that the said M/s Sir 

Shadilal Distillery & Chemical Works discharges its treated /untreated 

effluent in the common drains. 

4. That this Hon'ble Tribunal, vide Order dated 28.01.2021, has directed to 

constitute a joint committee of the CPCB and the UPPCB to ascertain 

facts and to furni3h a factual and action taken report in the matter. That 

in compliance to the aforesaid directions issued by this Hon'ble Tribunal, 

the inspection of the Respondent No.1 was conducted by the Joint 



Inspection Team on 09.03.2021 and a Joint Inspection Report was filed 

on 29.06.2021 before this Hon'ble Tribunal. Print Out of the Joint 

Inspection Report dated 09.03.2021 downloaded from the web-site of this 

Hon'ble Tribunal is annexed as Annexure: R1/B. 

5. That during the Inspection of the Respondent No.1 conducted on 

09.03.2021, the Joint Inspection Team collected effluent samples from 

the ETP inlet, outlet and various units of ETP and treated effluent storage 

lagoon including outlet of irrigation pipeline as well as Gram Sabha pond. 

That the Table - 3 of the said Joint Inspection Report dated 09.03.2021 

contains the analysis results of the aforesaid samples collected by the 

Joint Inspection Team. That perusal of the said Table- 3 of the said Joint 

Inspection Report dated 09.03.2021 shows that the parameters of the 

aforesaid samples collected from the ETP Outlet, Lagoon, Irrigation 

Pipeline, Cooling Tower Over-flow and values of OCEMS are withing the 

notified standards. That the aforesaid fact is also reflected from the 

Observation Nos.17 & 18 of the said Joint Inspection Report dated 

09.03.2021. 

6. That, further, during the Inspection of the Respondent No.1 conducted 

on 09.03.2021, the Joint Inspection Team has also collected ground 

water samples from bore-well - 03 installed inside the premises of the 

Respondent No.1 and also from a hand-pump located outside the 

premises of the Respondent No.1. That the Table - 7 of the said Joint 

Inspection Report dated 09.03.2021 contains the analysis results of the 



aforesaid ground water samples collected by the Joint Inspection Team. 

That perusal of the said Table - 7 of the said Joint Inspection Report 

dated 09.03.2021 shows that the parameters of the aforesaid ground 

water samples are within the acceptable limit of Drinking Water 

Standards (BIS) IS 10500:2012. That the aforesaid fact is also reflected 

from the Observation Nos.30 & 31 of the said Joint Inspection Report 

dated 09.03.2021. 

7. That, moreover, the Respondent No.1 has also installed a Sewage 

Treatment Plant (STP) having capacity of 120 KLPD for the treatment of 

the domestic waste generated from its residential colony. That during the 

Inspection of the Respondent No.1 conducted on 09.03.2021, the Joint 

Inspection Team has also collected samples from the inlet and outlet of 

the said STP of the Respondent No.1. That the Table- 8 of the said Joint 

Inspection Report dated 09.03.2021 contains the analysis results of the 

aforesaid samples from the inlet and outlet of the said STP of the 

Respondent No.1 collected by the Joint Inspection Team. That perusal 

of the said Table- 8 of the said Joint Inspection Report dated 09.03.2021 

shows that the parameters of the sample of the STP outlet are within the 

notified effluent discharge norms. That the aforesaid fact is also reflected 

from the Observation Nos.32 & 34 of the said Joint Inspection Report 

dated 09.03.2021. 

8. That other relevant observations made by the Joint Inspection Team in 

the said Joint Inspection Report dated 09.03.2021 are as under: 



a) Observation No.8: Unit is having valid Consent to Operate under 

Section 21/22 of the Air (Prevention & Control of Pollution) Act, 

1981 and under Section 25/26 of the Water (Prevention & Control 

of Pollution) Act, 1974 for discharge, both valid up-to 31/12/2024; 

b) Observation No.9: The unit is also having valid Authorization under 

the provisions of Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 for storage and disposal of 

hazardous wastes valid up to 19.02.2022; 

c) Observation No.1 0: The unit has provided log book for the 

generation of used oil, which is mixed with bagasse and burnt in 

boiler. The average generated quantity of used oil is 1.04 kg/day, 

which comply the authorized quantity i.e. 5.0 kg/day; 

d) Observation No.14: The unit has installed flow-meter at main inlet 

channel (Flow - 29.97 m3/hr, Totalizer 547719 m3) and outlet of 

ETP (Flow-- 40.8 m3/hr, Totalizer 0.0 m3); 

e) Observation No.15: The unit is complying w.r.t. final treated effluent 

discharge volume norms as the treated effluent generation i.e. 

174.752 Liter/Ton of cane crushed as against norms of 200 

Liter/Ton of cane crushed; 

f) Observation No.19: As per the Irrigation Management Plan, the Unit 

provided affidavit copy of 09 farmer's regarding use of treated 

effluent for irrigations in fields; 

g) Observation No.20: The unit has set-up environmental laboratory 

and sufficient chemicals were found available for analysis of daily 



parameters. The unit has maintained the ETP log book for daily 

analysis of effluent parameters; 

h) Observation No.22: Boiler ash and press mud were observed to be 

collected separately in open area located 2.0 km far from the Linit. 

Sludge after drying mixed fly ash & press mud to form bio-manure 

& distributed free of cost to sugar cane growers. 

9. That the Joint Inspection Team, vide the said Joint Inspection Report 

dated 09.03.2021, has issued several recommendations for the 

Respondent No.1. That the Respondent No.1, vide its Letter bearing 

Reference No.: DSM/MSM/887-89/12 08/2021 dated 29.07.2021 issued 

in favor of the Respondent No.3, has submitted its point-wise Reply to 

the said recommendations made by the Joint Inspection Team in the 

aforesaid Joint Inspection Report dated 09.03.2021. That further, the 

Respondent No.1, vide its Letter bearing Reference No.: DSM/MSM/891-

893/12 08/2021 dated 11.08.2021 issued in favor of the Respondent 

No.3, has submitted its "additional submissions". Copy of the Letter 

bearing Reference No.: DSM/MSM/887-89/12 08/2021 dated 29.07.2021 

issued by the Respondent No.1 is annexed as Annexure: R1/C. Copy of 

the Letter bearing Reference No.: DSM/MSM/887-89/12 08/2021 dated 

11.08.2021 issued by the Respondent No.1 is annexed as Annexure: 

R1/D. 



10. Compliance Status with respect to the recommendations made by the 

Joint Inspection Team, vide the said Joint Inspection Report dated 

09.03.2021: 

a) Recommendation No.1: That the said pipelines /openings are 

actually drains of the domestic water and general toilets being used 

by the farmers. That with respect to the effluent of the unit of the 

Respondent No.1, it is submitted that the Respondent No.1 have 

only single outlet point (MS pipeline) from the unit of the 

Respondent No.1 through which the effluent is transferred to its 

ETP. 

b) Recommendation No.2: That the work of optimizing the rotation 

speed of oil and skimmer for proper removal of floating oil & grease 

from effluent shall be completed before the start of the next crushing 

season, which will start in the first week of Oct, 2021 

c) Recommendation No.3: That the Respondent No.1 strictly follow 

the guidelines /directions issued by the CPCB and/or UPPCB time · 

& again with respect to the discharge of effluent from the unit of the 

Respondent No.1. That whatsoever effluent is generated by the unit 

of the Respondent No.1, the said effluent is used for irrigation 

purposes as per the norms. Copy of the Plan for "Utilization of 

Treated Effluent for Irrigation Purposes" prepared by the National 

Sugar Institute, Kanpur (U.P.) is annexed as Annexure: R1/E. 

It is, however, pertinent to mention here that there is a 

distillery, namely, M/s Sir Shadilal Distillery & Chemical Works, 

located adjacent to the unit of the Respondent No.1 (having 



common boundary wall with the unit of the Respondent No.1) and 

whatsoever discharge /seepage of untreated /partially treated 

effluent is found in the surrounding drains as well as in the Gram 

Sabha pond, it comes from the said distillery as there is a common 

drain for the Respondent No.1 and the said distillery since last 

several decades. It is further pertinent to mention here that the 

Applicant has annexed a UPPCB Report dated 09.08.2021 

[annexed as Annexure: A-1, Page No.92- 95 of the "Response to 

the Joint Report by the UPPCB and CPCB" filed by the Applicant 

on 17.08.2021 available on the website of this Hon'ble Tribunal] and 

a perusal of the said UPPCB Report dated 09.08.2021 shows that 

the said distillery was discharging its effluent containing spent wash 

in the Mansurpur drain via drain located near the molasses tank of 

the Respondent No.1 during the night time. That a perusal of the 

said UPPCB Report dated 09.08.2021 further shows that the said 

distillery after bypassing the ETP, discharges its untreated effluent 

in the drain located near the molasses tank of the Respondent No.1 

and the said drain further meets the Mansurpur drain which finally 

meets with the Kali River. 

d) Recommendation No.4: That the average crush rate of season 

2020-21 is 6849 MT/day, which is under the consented capacity. 

e) Recommendation No.5: That the Respondent No.1 has already 

initiated the work to establish an isolated area /spot for the storage 

of scraps, empty drums of hazardous waste chemicals in the 

premises as recommended by the Joint Inspection Team and the 

® 



said work will be completed before the start of the next crushing 

season 2021-22. 

f) Recommendation No.6: That the Respondent No.1 has an 

agreement with M/s Bharat Oil and Waste Management Ltd. 

(BOWML), New Delhi for the disposal of the hazardous and other 

wastes [verified by the said Joint Inspection Team in Observation 

No.11 of the Joint Inspection Report dated 09.03.2021]. That the 

Respondent No.1 is already maintaining the proper record of the 

hazardous waste, however, the Respondent No.1 undertakes to 

modify the pattern /format of the said records, if the CPCB and/or 

UPPCB issues any direction /guideline with respect to the same. 

g) Recommendation No.7: That the Respondent No.1 has already 

initiated the work to install the required flow-meters as 

recommended by the Joint Inspection Team and the said work will 

be completed before the start of the next crushing season 2021-22 

i.e. by October, 2021. 

h) Recommendation No.8: That the Respondent No.1 has installed 

ETP of a capacity of 1600 KLPD to treat the industrial effluent of the 

Respondent No.1 and the said ETP was found working satisfactorily 

during the inspection conducted on 09.03.2021. That further, the 

Respondent No.1 has contracted M/s Newcon Consultants and 

Laboratories, Ghaziabad [recognized /accredited by the UPPCB] 

for the purposes of analyzing the treated effluent of the Respondent 

No.1 on a regular basis. That the said M/s Newcon Consultants and 

Laboratories, Ghaziabad has themselves drawn the samples from 



the ETP of the Respondent No.1 and parameters of the said 

samples were found to be within the prescribed standards /norms. 

That further all the equipment of the ETP of the Respondent No.1 

i.e. Bar Screen Chamber, Oil & Grease Trap, Chemical Mixing 

Tank, Equalization Tank, Primary Clarifier, Aeration Tank, 

Secondary Clarifier, Sludge Drying Beds, Sludge Filter Press and 

Seepage Proof Lagoon for treated water of 10,000 m3 capacity are 

in operational condition. That, moreover, the Respondent No.1 has 

also installed the territory treatment units i.e. dual media filter and 

activated carbon filter to meet out the treated water norms as per 

the standards laid down the statutory authorities. That further, the 

Respondent No.1 is also upgrading its system for more recycling of 

treated effluent and to reduce the effluent generation, which will be 

completed before the start of the next crushing season 2021-22 i.e. 

by October, 2021. Copies of the Stack Emission Monitoring Reports 

dated 15.05.2021 and Effluent Water Reports dated 17.05.2021 

(both after & before treatment) issued by the M/s Newcon 

Consultants and Laboratories, Ghaziabad are collectively annexed 

as Annexure: R1/F (Colly). 

i) Recommendation No.9: That the Respondent No.1 has contracted 

M/s Newcon Consultants and Laboratories, Ghaziabad [recognized 

/accredited by the UPPCB] for the purposes of analyzing the noise 

levels in the premises of the Respondent No.1. That the said M/s 

Newcon Consultants and Laboratories, Ghaziabad has monitored 

the noise levels in the premises of the Respondent No.1 and found 



® 
to be withing the prescribed standards. Copies of the Noise 

Monitoring Reports dated 27.03.2021 issued by the M/s Newcon 

Consultants and Laboratories, Ghaziabad are collectively annexed 

as Annexure: R1/G (Colly). 

11. That on 17.08.2021, the Applicant has filed a Response to the aforesaid 

Joint Inspection Report dated 09.03.2021 [filed on 29.06.2021 before this 

Hon'ble Tribunal]. That the Reply to the submissions /objections to the 

Report made /raised by the Applicant in its aforesaid Response dated 

17.08.2021 is as under: 

a) Reply to Para Nos.3 (i) & 3 (ii) of the aforesaid Response dated 

17.08.2021 filed by the Applicant: It is submitted that the Table- 1 

of the said Joint Inspection Report dated 09.03.2021 contains the 

analysis report of the samples collected from various drains and the 

Gram Sabha pond. It is further submitted that the Respondent No.1 

does not discharge its effluent in any of the said drains or the Gram 

Sabha pond and whatsoever effluent is generated by the 

Respondent No.1, the said effluent is used for irrigation purposes 

as per the norms. It is further submitted that whatsoever discharge 

/seepage of untreated /partially treated effluent was found in the 

surrounding drains as well as in the Gram Sabha pond, it comes 

from the said M/s Sir Shadilal Distillery & Chemical Works as there 

is a common drain for the Respondent No.1 and the said distillery 

since last several decades. It is further submitted that this fact is 

also verified from the UPPCB Report dated 09.08.2021 [annexed 



as Annexure: A-1, Page No.92- 95 of the "Response to the Joint 

Report by the UPPCB and CPCB" filed by the Applicant on 

17.08.2021 available on the website of this Hon'ble Tribunal] 

wherein it is clearly mentioned that the said distillery regularly 

discharges its effluent containing spent wash in the Mansurpur drain 

via drain located near the molasses tank of the Respondent No.1 

during the night time. It is further submitted that a perusal of the said 

UPPCB Report dated 09.08.2021 further shows that the said 

distillery after bypassing the ETP, discharges its untreated effluent 

in the drain located near the molasses tank of the Respondent No.1 

and the said drain further meets the Mansurpur drain which finally 

meets with the Kali River. It is further submitted that the parameter 

of various samples collected by the Joint Inspection Team during 

the joint inspection conducted on 09.03.2021 relating to the 

Respondent No.1 [as reflected from the Table - 3, Table - 7 and 

Table- 8 of the said Joint Inspection Report dated 09.03.2021] are 

within the notified standards /norms. 

b) Reply to Para No.3 (iii) of the aforesaid Response dated 17.08.2021 

filed by the Applicant: It is submitted that the Respondent No.1 has 

installed a Sewage Treatment Plant (STP) having capacity of 120 

KLPD for the treatment of the domestic waste generated from its 

residential colony. It is submitted that the said drains are used to 

carry domestic waste water and waste water from the general toilets 

used by the farmers. It is further submitted that the Respondent 



No.1 does not discharge its effluent in any of the said drains or the 

Gram Sabha pond and whatsoever effluent is generated by the 

Respondent No.1, the said effluent is used for irrigation purposes 

as per the norms. It is further submitted that the contents of the 

foregoing Para No.11 (a) of this present Reply /Submissions are 

hereby reiterated and the same are not repeated herein for the sake 

of brevity. 

c) Reply to Para No.3 (iv) to 3 (vi) of the aforesaid Response dated 

17.08.2021 filed by the Applicant: It is submitted that the Applicant 

in Para No.(iv) [Page No.88] of its aforesaid Response dated 

17.08.2021 has himself referred to the aforesaid UPPCB Report 

dated 09.08.2021 [annexed as Annexure: A-1 therein] and has duly 

mentioned that "the report says that effluent containing 

spentwash is discharged in the drain near Molasses tanks of 

DSM Sugar Mills Mansurpur Campus by Sir Shadilal Distillery 

& Chemical Works Pvt. Ltd. The drain near Molasses tanks of 

DSM Sugar Mills ultimately leads to Mansurpur Drain". It is 

further submitted that this shows that the Applicant very well knows 

about the aforesaid fact, as mentioned in the said UPPCB Report 

dated 09.08.2021, that the said effluent containing spentwash was 

discharged by the said distillery i.e. Sir Shadilal Distillery & 

Chemical Works Pvt. Ltd. in the drain near the molasses tank of the 

Respondent No.1. It is further submitted that, however, later in Para 

No.(v) [Page No.88 - 89] of its aforesaid Response dated 



17.08.2021, the Applicant knowingly and with ulterior motives has 

tried to shift the onus of the said illegal act of discharging effluent 

containing spentwash committed by the said distillery i.e. Sir 

Shadilal Distillery & Chemical Works Pvt. Ltd. on to the Respondent 

No.1 and stated that "it is submitted that the inspection team has 

observed the drain near bagasse storage area carrying dark 

coloured effluent and the analysis result of sample collected are 

much higher which clearly shows that the unit has failed to comply 

with the notified standards and causing progressive environment 

degradation". 

It is further submitted that the Applicant in the starting of Para 

No.(iv) [Page No.88] of its aforesaid Response dated 17.08.2021 

has stated " .... after receiving complaints from the local people, the 

UPPCB once again conducted an inspection on 8.8.2021." It is 

further submitted that the Applicant deliberately and with ulterior 

motives has failed to mention the subject-matter of the said 

complaints made by the local people. It is further submitted that a 

perusal of the said UPPCB Report dated 09.08.2021 [Page No.93 

of the aforesaid Response dated 17.08.2021 filed by the Applicant] 

shows that the local people has made a complaint regarding the 

"discharge of polluted effluent in the Mansurpur drain by the said 

distillery i.e. Sir Shadilal Distillery & Chemical Works Pvt. Ltd". 

It is pertinent to mention here that after receiving the said 

Complaints by the local people, the UPPCB has inspected the said 

drains i.e. (i) drain near the molasses tank of the Respondent No.1 



and (ii) Mansurpur drain situated on NH-58 on 08.08.2021, which is 

off season for a sugar industry and therefore, at the time of the said 

inspection on 08.08.2021 the industrial unit of the Respondent No.1 

was found closed by the officials of the UPPCB and this fact is also 

mentioned in the said UPPCB Report dated 09.08.2021 [Page 

No.93 of the aforesaid Response dated 17.08.2021 filed by the 

Applicant]. It is submitted that since the industrial unit of the 

Respondent No.1 was closed during the inspection of the said 

drains held on 08.08.2021 by the officials of the UPPCB, therefore, 

there is no question of any effluent generated and/or discharged by 

the Respondent No.1 into the said drains and/or any drain on 

08.08.2021. It is submitted that since due to the off-season, the 

industrial unit of the Respondent No.1 was closed during the 

inspection of the said drains held on 08.08.2021 by the officials of 

the UPPCB and since there was no effluent generation/discharge 

by the Respondent No.1 at that time, therefore, the presence of any 

"dark colored effluent" and/or high COD & TSS values of the 

samples collected from the said drains on 08.08.2021 cannot be 

attributable to the Respondent No.1. 

It is further pertinent to mention here that the said UPPCB 

Report dated 09.08.2021 contains (i) analysis result of sample 

taken from the drain near molasses tanks of the Respondent No.1 

[Page No.93 of the aforesaid Response dated 17.08.2021 filed by 

the Applicant] which shows COD (mg/1) - 28700 and TSS (mg/1) -

14600 and (ii) analysis result of sample taken from the Mansupur 



drain near NH-58 [Page No.94 of the aforesaid Response dated 

17.08.2021 filed by the Applicant] which shows COD (mg/1) -18400 

and TSS (mg/1)- 9300. It is submitted that the said parameters even 

of the "ETP Inlet" as shown in the Table- 3 of the Joint Inspection 

Report dated 09.03.2021 are COD- 3798 & TSS- 386. It is further 

submitted that, therefore, even if assuming but not admitting that 

the Respondent No.1 has discharged its effluent into the said 

drains, the said parameters cannot reach to such a high level by 

any such discharge by the Respondent No.1. 

It is further submitted that the Applicant in Para No.(vi) [Page 

No.89] of its aforesaid Response dated 17.08.2021 has once again 

tried to create a false narrative against the Respondent No.1. It is 

further submitted that the Applicant in the said Para No.(vi) has 

annexed a "Google Earth Map" and stated that "copy of the google 

earth map showing transport of industrial effluent into the Gram 

Sabha Pond as well as the absence of any transport of domestic 

sewage to the Gram Sabha Pond". It is further submitted that a 

perusal of the said "Google Earth Map" annexed as Annexure: A-2 

[Page No.96 of the aforesaid Response dated 17.08.2021 filed by 

the Applicant] shows "Gram Sabha Pond" and "STP Facility". It is 

further submitted that although from the said "Google Earth Map" it 

is not clear that whether the said "STP Facility" is of the Respondent 

No.1 or of the said distillery i.e. M/s Sir Shadilal Distillery & Chemical 

Works, however, in any case an "STP Facility" discharges treated 

"domestic sewage" and not "industrial effluent", which is in 

® 



contradiction to the allegations made by the Applicant in para under 

Reply. 

d) Reply to Para No.3 (vii) of the aforesaid Response dated 

17.08.2021 filed by the Applicant: It is submitted that the 

Respondent No.1 has an agreement with M/s Bharat Oil and Waste 

Management Ltd. (BOWML), New Delhi for the disposal of the 

hazardous and other wastes [verified by the said Joint Inspection 

Team in Observation No.11 of the Joint Inspection Report dated 

09.03.2021]. It is further submitted that the Respondent No.1 has 

already initiated the work to establish an isolated area /spot for the 

storage of scraps, empty drums of hazardous waste chemicals in 

the premises as recommended by the Joint Inspection Team and 

the said work will be completed before the start of the next crushing 

season 2021-22. 

e) Reply to Para No.3 (viii} of the aforesaid Response dated 

17.08.2021 filed by the Applicant: It is submitted that the 

Respondent No.1 has already initiated the work to install the 

required flow-meters as recommended by the Joint Inspection 

Team and the said work will be completed before the start of the 

next crushing season 2021-22 i.e. by October, 2021. It is further 

submitted that the Table - 1 of the said Joint Inspection Report 

dated 09.03.2021 contains the analysis report of the samples 

collected from various drains and the Gram Sabha pond. It is further 

® 



submitted that the Respondent No.1 does not discharge its effluent 

in any of the said drains or the Gram Sabha pond and whatsoever 

effluent 1s generated by the Respondent No.1, the said effluent is 

used for irrigation purposes as per the norms. It is further submitted 

that whatsoever discharge /seepage of untreated /partially treated 

effluent was found in the surrounding drains as well as in the Gram 

Sabha pond, it comes from the said M/s Sir Shadilal Distillery & 

Chemical Works as there is a common drain for the Respondent 

No.1 and the said distillery since last several decades. It is further 

submitted that this fact is also verified from the aforesaid UPPCB 

Report dated 09.08.2021 wherein it is clearly mentioned that the 

said distillery was found discharging its effluent containing spent 

wash in the Mansurpur drain via drain located near the molasses 

tank of the Respondent No.1 during the night time. It is further 

submitted that a perusal of the said UPPCB Report dated 

09.08.2021 further shows that the said distillery after bypassing the 

ETP, discharges its untreated effluent in the drain located near the 

molasses tank of the Respondent No.1 and the said drain further 

meets the Mansurpur drain which finally meets with the Kali River. 

It is further submitted that the parameter of various samples 

collected by the Joint Inspection Team during the joint inspection 

conducted on 09.03.2021 relating to the Respondent No.1 [as 

reflected from the Table - 3, Table - 7 and Table - 8 of the said 

Joint Inspection Report dated 09.03.2021] are within the notified 

standards /norms. 



It is further submitted that, however, the Applicant deliberately 

and with ulterior motives in the said Para No.(viii) has once again 

tried to create a false narrative against the Respondent No.1. It is 

further submitted that a perusal of the Photographs annexed as 

Annexure A-3 [Page No.9?- 99 of the aforesaid Response dated 

17.08.2021 filed by the Applicant] shows that the said photographs, 

except one, was taken by the Applicant on 28.06.2021, which is 

once again an off-season for a sugar industry and therefore, the 

industrial unit of the Respondent No.1 was closed as on 

28.06.2021. It is further submitted that since the industrial unit of the 

Respondent No.1 was closed as on 28.06.2021, therefore, there is 

no question of the generation and/or discharge of the effluent in the 

said drains by the Respondent No.1. It is further submitted that as 

a matter of fact, the said photographs once again shows that it is 

the said distillery i.e. M/s Sir Shadilal Distillery & Chemical Works 

which regularly discharges its effluent in the said drains, as was also 

found by the officials of the UPPCB during the inspection held on 

08.08.2021 and the Applicant in the para under reply has once 

again knowingly and with ulterior motives has tried to shift the onus 

of the said illegal act of discharging treated /untreated effluent in the 

said drains committed by the said distillery on to the Respondent 

No.1. 

® 



f) Reply to Para No.3 (ix) of the aforesaid Response dated 17.08.2021 

filed by the Applicant: It is submitted that the Railway Department is 

in process to acquire the land on which the said wall is situated for the 

purpose of development of a freight corridor and, therefore, the 

Respondent No.1 cannot construct anything on the said land till the 

acquisition process is finalized by the Railway Department. It is further 

submitted that once the said acquisition process is finalized by the 

Railway Department, the Respondent No.1 will erect a proper wall in 

accordance with the directions of the UPPCB, however, meanwhile 

the Respondent No.1 has already erected the green net. 

g) Reply to Para No.3 (x) of the aforesaid Response dated 17.08.2021 

filed by the Applicant: It is submitted that the said Joint Inspection 

Report dated 09.03.2021 shows that there is no degradation to the 

environment caused by the Respondent No.1. 

h) Reply to Para No.4 of the aforesaid Response dated 17.08.2021 filed 

by the Applicant: It is submitted that the Applicant in the para under 

reply knowingly and with ulterior motives has once again tried to shift 

the onus of the said illegal act of discharging treated /untreated 

effluent into the said drains committed by the said distillery i.e. M/s Sir 

Shadilal Distillery & Chemical Works on to the Respondent No.1. ~t is 

further submitted that the UPPCB has inspected the said drains i.e. 

(i) drain near the molasses tank of the Respondent No.1 and (ii) 

Mansurpur drain situated on NH-58 on 08.08.2021, which is an off 



season for a sugar industry and therefore, at the time of the said 

inspection on 08.08.2021 the industrial unit of the Respondent No.1 

was found closed by the officials of the UPPCB. It is submitted that 

since the industrial unit of the Respondent No.1 was closed during the 

inspection of the said drains held on 08.08.2021 by the officials of the 

UPPCB, therefore, there is no question of any effluent generated 

and/or discharged by the Respondent No.1 into the said drains and/or 

any drain on 08.08.2021. It is submitted that since due to the off­

season, the industrial unit of the Respondent No.1 was closed during 

the inspection of the said drains held on 08.08.2021 by the officials of 

the UPPCB and since there was no effluent generation by the 

Respondent No.1 at that time, therefore, high BOD /COD level of the 

said drains including the Mansurpur drains cannot be attributable to 

the Respondent No.1. It is further submitted that the aforesaid fact 

once again clearly shows that the Respondent No.1 has not caused 

any environmental degradation by contributing in the deterioration of 

the health of Kali River, which is a major tributary to the Hindon River 

as alleged by the Applicant in the para under Reply. 

PRAYER: 

In the facts and circumstances as stated above, it is therefore, most 

respectfully prayed that this Hon'ble Tribunal may graciously be pleased to: 

(i) dismiss the present Original Application being Original Application No.16 

of 2021 titled as "Vi nit Kumar vs. DSM Sugar Mills Ltd. & Ors." filed by 

the Applicant; 



~) Pass such other/further order(s) as this Hon'ble Tribunal may deem fit and 

proper in the facts & circumstances of the case. 

Place: N G \.d j) glt-l 1 
Date: l9 \ () 8 \ =>--o ?-J 

THROUGH 

ANUB~ARON,AB~~ND 
(Advocates for the Respondent No.1) 

A-901, Apex Golf Avenue, Sector-1, 
Greater Noida (West), U.P.- 201 306 

Mob:9811764256; 9582416270 
E-mail: abhinav.legal@gmail.com 



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

(Original Application No.16 of 2021) 

IN THE MATTER OF: 
Vinit Kumar ..... Applicant 

Versus 
DSM Sugar Mills Ltd. & Ors. . .... Respondents 

V AFFIDAVIT 
I, Amit Sharma aged about 54 years S/o Sh. Jagdeesh Chandra Sharma working as 

Senior General Manager (Commercial) with DSM Sugar Mills Ltd having its Corporate 

Office at: 241, Okhla Industrial Estate, Phase - Ill, New Delhi - 110020 (the 

Respondent No.1 herein) do hereby solemnly state and affirm as under: 

1. That I am working as Senior General Manager (Commercial) with DSM Sugar 

Mills Ltd (the Respondent No.1 herein) and has been, vide Board Resolution 

dated 13.02.2018, duly authorized to sign & verify the accompanying Reply 

/Submissions, to file the documents, to sign the Vakalatnama and to do all such 

other act(s) as may be necessary for filling the accompanying Reply 

/Submissions. 

2. That the accompanying Reply /Submissions has been drafted by my Counsel 

~·;-\ under my instruction and the content of the same have not been repeated 

~~""'\~~herewith for the sake of brevity and the same may kindly be read as part and 

~ parcel of the present Affidavit. 

3. That I have read and understood the content of the accompanying Reply 

/Submissions and present Affidavit and the same are true and correct to my 

® 

knowledge and nothing m .. aterial has been concealed there from. . ,...,~.J.r w~ 

-------- fii!Jii~p~tllod.O\ l >r o. :J.~.9 (}) DEPONENT 
• ...., ~ •1''\> 

VERI FICA TIO~ato .. '" .,_ .. '""'· • ~wised Siin:Utl'~' 

Verified at Delhi on this day oi 8 A J G ~~lthat the contents of Para No. 1 to 

3 of the above Affidavit are true and correct to my knowledge, and nothing material 

has been concealed there from. L. 

on W'i 212024 

i 8 AUG 2021 



Dhampur Sugar Mms Umited 

241, Okhla Industrial Estate, Phase Ill 
New Delhi- 110 020, India 
Te1:+91-11-3065 9400,41612456 
Tele Fax: +91·11-2693 5697 
E·mall: corporateofflceOdhampur.com 
Website: www.dhampur.com 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE FINANCE SUB COMMITTEE 

MEETING (NO. FEBRUARY ·01l2017-18) OF THE DIRECTORS OF DHAMPUR SUGAR MILLS 

LIMITED HELD ON TUESDAY, 131
" DAY OF FEBRUARY, 2018 AT ITS CORPORATE OFFICE AT 

241, OKHLA INDUSTRIAL ESTATE, PHASE -Ill, NEW DELHI-110020 

"RESOLVED THAT Mr. Sandeep Sharma, Director, Mr. SK Bhatnagar, President (Corporate), 
Mr. Mukul Sharma, Chief General Manager (Business Development) , Mr. Amit Sharma, Sr. 
General Manager (Commercial) of the Company be and are hereby severally authorised to 
apply for registrations, filing requisite returns, to make applications, communications, 
representations, and to sign, execute all types of paper(s), agreement(s), document(s), 
undertaking(s), deed(s), other document(s} on behalf of the Company (including its Units) 
before the appropriate authorities (including Appellate Tribunals and jurisdictional Courts 
etc.} for Central Excise Act, Trade Tax Act, VAT Act, U.P. Excise Act and GST Act and any 
other State Act or Central Act and are authorised to sign Vakalatnama on behalf of the 
Company, as may be required from time to time for the purpose mentioned above." 

Certified True Copy 
For Ohampur Sugar Mills Limited 

ON: l15249UP1933PI.COOOS 11 
Regd. Office: Dhampur, Dlst. B!Jnor, Pin Code: 246 761 (U.P.) 

Branch Office: t/125, Vijay Khllnd. GomtJ Nag;u; lucknow • 226010 (UP.), Tel.: +91-522-239243 
Units: 1. Dhampur, 2. Mansurpur, 3. A$111011, 4. RaJpura, 5. Me«ganj 



- al~:q c:rn:qfa~ 

3ii:Z vftr Dfi\fiUI liJ;dstul GJ1t, f§GtQtfR.iiCJFl 
U .. P. POLLUTION CONTROL BOARD, MUZAFFARNAGAR 

6-fft ';f~ ~~ ~~~~251001 (\JoJJo) 

Jl'i/ M·/6/'( ;wj J4d! v/J. ~ t 11 "~~/JDJZ• 

The Registrar 
National Green Tribunal 
Principal Bench 
New Delhi. 
E-mail : judicial-ngt@gov.in 

Sub.-CsnnaUagg§ m t:b diriiDiimJJIY§~~<>n. ~~eP1 .. 2Q!1Jay llgn'ble 
fllation;d Jir§eq TribRnaJ in O.A, No. 16/2021 Vinit. Ky~ys. 
Mia llSH.BYa:ar MW1 IdJL And Ors~ 

S. tr, 
\Vith reference to the mentioned above kindly find enclosed 

herewith the Joint Committee Report of CPCB and UPPCB in compliance 

of the order issued on 28.01.2021 by Hon*ble National Green Tribunal 

O.A. No. 1612021 Vinit Kumar DSM Sugar Mills Ltd. And Ors. 

EncL : As above. 

~RXiQ: 

Yours faithfully 

IAJ;:J. J 
(~tSingh) 

Regional Officer 

1. Member Secretary, U.P. Pollution Control Boardt Luclmow ior informati<>n. 
2. Shri Pradeep Mishra, Advocate, Hon*ble Supreme Court/NGT, New Delhi 

Cor perusal and action. 
Chief Law Officer, U.P. Pollution C()ntrol Board. Lueknow for mt<:>rtnilltton. 

4. Chief~~nvironmental Officer (Oirele-3)~ tJ.P. Pollution Control Board, 
Lucknow for information.. J 

1 
... 
1 ~'1 .. 

lteg1onal Officer 

~ 



Joint on Report 

(09 .. 03.2021) 

of 

Mfs DSM Sugar Mansurpur, (A unit of Dhampur Su.gar Mills 

Ltd.), P.O.- Mansurpur, Distdd-Muzaffamapr- 251203, 

Uttar Pradesh 

In the Matter Of 

Vinit Kumar Vs M/s DSM.Sugar Mills Ltd. And Ors. 

In O .. A. No. 16/2021 

-Prepared by-
The Joint Committee of CPCB & UPPCB 

Constituted by 

Hon'ble National Green Tribunal 

(Order dated 28th January, 2021) 
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J.Obupedionof ~ DSMhpr, ~(A mdtof~Supr MUS. Pvt. Ud.), 

P.O.~ U.P. bJ jolat team ad UPPCI ~ .......................... . 

2.1 AauJII$ ~of the dram ampla cou.a• fmm vari:m:t& l~tm~ ................ .. 

~ &ep.tOf t;fS Dim Sup~'~~ (A Ud Of Dhampwhpr 

I. OPERAnONAL 



Table-S : fi8Ult1 
and treated efftwm.t stm!'AP 

Table-~! Co.ontmate~ 
MaMmpur,District- MuHft~rWtpr 

Table-7 : Groundwater 
Bureau of Indian Standard 

Groundwater it compared with 
- SPBCIPICAOON 



JOINT INSPICTlON UPORT OF DSM SUGAR MANSURPUB, (A UNIT OP 
DHAMPUB. SUGAR MILLS LTD.), P.O.- MANSURPVR, DISTRICT .. 
MUZAFPARNAGAR.. 252201, U .. P. ON l&D.I.202l IN COMPLIANCE TO 
DDliCTlON ISSUBD BY HON"'BLI NATIONAL GJUEN TRIBUNAL IN O.A. NO. 
16/2021, IN THB MA1TBR OP VINJT KUMAR VS M/S DSM SUGAR MILLS LTD. 
AND ORS. ·RIG. 

2.0 IMpection of tl/1 DSM Supr, Mauurp• {A unit of Dhmnpur Supr Mil1t Pvt. 
Ltd.), P.O. Maaurpur, Dlld'fid .. Muaffamapr U.P. on 09.01.2021 by Joint team of 
of&Hl.e from CPCB a4 Repmal otftte, UPPCB, Muaffamapr • 

• 



for analym were colllfd4!d 
downstram (Pie .. l). 

• 1be ~~ team tda:l !IW'r'WI'V at up 
conftumce 
COODlB!ftce point 

wappmachability tbe 
OOUI!dld 1 km before the point (Pk-33). 

2.1 The aaalylil r.Wa of the dram umpla mDeded fmm vmouloeations are 
lhowa ln TahleL 

Table 1. Allalylia result& of umpla eo&Jeded from Dmln iulde amt __. 
bapse ~ Draln beblm:l mal Deal' railway track, Dowutrum of 
MmsarptU ~Dram a.r Ka1i IUWI' u4 Gram &abba Pond .After BTP. 

I Param~ mrll..,. piL Colorln Hazeft ... Omd1ldhilf m 
Sample pH COD BOD TSS TD Phos A:mmmd 
~ S phate a 

Drain loalted 
within 
pr.m-aear 
ba~ 

Gram 
Pond After 
ETP 
Downstream 
of Manlurpur 

I drain NH-58 

7.0 

1110 ., 205 1701 

6.0 1210 571 312 1376 

smml..,.. frn' 55 to U 250 100 100 2100 
lfm4 

• 1be aaalyu result& 
mg/1$ BODe 

which md.ic;'af;el 

Sof11 



Omns~ tf~ 4mb~ at NB·SI show 
mg/1, 

• 

I 1.1 



3.0 INSPIC110N UPORT Of MJS DSM SUGAR MANS~ (A UNIT Of 
DHAMPUR SUGAR MJLU LTD.), P.o... MANS~ DlSTRICf· 
MUZAPPABNAGAB .. 2SUOS., U.P. 

A. GIND.AL INfODIAnON 

of l:aapediom 

2. Name of the unit with complete 
poatala&tr.a 

Spadal Co-or.Uuta 
Ldltade ad lcmptucle (ill Dubmd 
format OJll 
Shmdalmw/i~ (witb co­
pnerattoa) 

O:mHnt Ratus"* ita Validity witb 
date 
(Expired/ Applied for ft!ftewal/ 

time applied/Never applied) 
a. Air Conftllt 
b. Water CQJllmt 

NOC from CGWA & ita Valiclity witb 
date 
(Expired/ Applied for mn•!!Wal 

time applied/Never aoolliecll 

,;JJJ..J.J:.,.J:M,~ (Anexure<>I) 
"~Jl.~.,~v"'"~~ {AD:Dexure<> 

up 

Hxokedoo 
Nmt~~I 00 16.~ (AnftftUft-



B. OPmtATlONAL STATUS 

I 21 



e. Hot watu.. u.xatu:~ft 
!N*tDatiltm (Y.;No) 



5. 

a. Oudet 

c. At 



lL 

'~-~,~~,=---~--~--~--,----~ 16. Treatment eaptdty of ITP (KLD) 

17. :Retention time (Mia/hr} 

Primary 



b. Final Disposal 



25. Detaill of irdplioJ~I)"ttem & treatat effluat 
u-.lqwmtity 

26. Color emtm, of oi1Jld1A!U 
network 

4.0 OJSERVADONS 

The umt Dbampur IJ.Dtilell, ~ur, Muzzafamapr~ 
atuated on N.H .... sa Mhi.I'Nm MP~~< .. nt &: Muzaffar.apr,. wu 

enppd pmducms reftne:i Remelt Phospho Flotation 
pmc-. 
The unit il not ~~ Mm:e 
pr~ notrequired. 

umt ~ 
1he Ion Bxdump 
be r~ted. After 
using CAustiC brine tollEUOI'Ui, 

solution 
however tile .me 
unit prepare &.b. brine tolutim 



7, 

10. 

Quantity as 

S.No. per QuaAti:ty 
Aathmizaticm pnerated 

2 

The unit 
drums of tw!M'd.ow 
and not feru:ed, which is viollatkm 
for stomp of huantou wute memicu wu near to the ba&iuse 
storase area. As hUonned Kr«JM and Haardous wastes to 
third party (Bhuat &: Ltd.) its dis~ on 

14 



norms 
1'he team bat~ eftl~.Mnt MmPlfll 

ETP aDd ~rated dhlMt --- !Hotm 
pipeline a weft a Gnrm Sabba 
below. 

Table 3. Sample~ \ftl.'e eolledS from IDI~ outlet II varioul uultl of BTr ancl trate& 
efflucmtltoraplapoa mdu..tias outlet of bdpdon plpelkle a well u Gram Sabha 
pond. 

Bfflue 
Sample ntflow 
Analyalt rate 

Primary 
clariilu 

BIP 
Aeration 
tank 

pH 

MLSS/ 
COD BOD TSS TDS Pho8 Ammo OU It MLVS 

phate nla Greaft S 

BDL 





The unit bas ms1dtte v~cuu., COI\tirmDUJ CW1.-nt Mmdlarh\jt ~vS't:tmt 

(OCEMS). OCBMS reaa~111 
msfl and 
cmmeded with 

24. umt bas two and 
~tion WW'iMO\Plidaet 

tum bas the 
the~ 
The unit bas three ~Xml!!'-'we.us 
consumption, WIW~ 
ngarunitu 

Table 4: Co«dlaalet of bofe..wdl JMtall«d at M/t DSM Supr, Mauurpur, 
P.O ... Malmvpur, Dflbtd .. Muaffamapr 

Table-S. Mo11tb wt. 4etdlof besb water a~ (from 1• Jiti)..2021 to fth 
Mar-2821). 

s. 
No. 

unit~ (Pk u-17 aad 18). 
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29.Ground 
~and ~'ld,.1:>tmlLD ~(lQU94 ~ltiJ(Ie 

sampl~ are ~ld 

T:able-"1. Groundwater Auly&a Rep .. QuaWy ot Groundwater it eompar~d with 
Buruu of laciHm Staclanl (DIS) DIUNJaNG WATD - SPBCIRCATION 
(Second Jhwilton) IS 105l'Kt 2812. 

SampUa 8oreweD- Gtodd 
1 Pomt OJ in u.nlt Watc 
~ Sample from 

IfalHI..pump 

Ddnldngwab!r 
~(DIS) 

(SecoDd Jhwitkm) 
IS 10500: 2012 

(Acceptable limit) 

200 

Cl.Ol 
o.oos 

~wakr standard~ 
(DIS) (hamd Remkm) 

IS 10500: 2012 
(Permini&Je limit m the 

absence of alternate 

--
-

400 

-
OJlS -
m~ 

1.5 
NB~t 

0.3 
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Pbclphate­
BIS stand.-ds~ 
Stmllady~ a.na!ysil resulltt 
unit p~ shows 

~· 
complying u 
10500:2012, M1!Wi!Vl~. 
sta.udards~ 

"'., 
.ue complying 

32. The unit hu installed ~r11ur~ Tnetrf~ent 
UOKLPD~' whidt hued m lY:I.Jifl .. -. tedm~w 
waste wa.ter g..,.ted from 
200 to 250 people. 
The 120 KIJ'D is comprised. Old. equa~Wltion tmk-r Bar sc~ 
iV•"''IJ.I>I\IU,JIUJ -f on skimmer ~~J.!)f'ltp_, Equallutim tmk (5m'Mm~) 
_, cr 
(2.2mx2.3U1X3m) -r 
(2.2mx1.5U1X3m) _, ~, •• ..,.... 

(2.2mx2.3mx3m) _, MBBR .. 2 
(2.:ald.:Zlml3ml -r ChloriDe contact taDk 

{Z!iuuGLXIIX31D) -r Dual media fUter 
(0.8mx1.8m) -r ACP ""...,.,""''"""'.w~ .. b 

The team hu ro.utect~~ 
dtemialla.nalysi& ~ NIU!tt 
BOD.. ms/L TSs. mg/~ 
notified effluent ~rge nomw u per 
~we sbow:n m Table 8 below: 

and outlet 
outlet (pH... COO.. 
AN~ the 

dated 3(UJ4 .. 2019. The 

Table&. Alla1Jiill'8ftdtl of umple collected &om STP imet aai outlet 

eapt pit Colw IDIIIDm aad Coa4udlvlty ~~fm 

COD BOD TSS TDS Pholp Ammo 0 a; G 
hate 



5.0 CONCLUSION: 

Bmit of Drinking W:atlllfr ;;:ll;Dtl\~anu 

Total bardn..., 



~m61:VS 

mgt 
The umt hal inlbdW 
used. lot~~ 
The unit hu h1ltalled Sewap Tra~mnent 
1201a.PD, which on MBBI t.ea:moia&Y 
waste wata' ~ itlfeiide:~ cotc;my 
200 to 250 people and the MmPiel 

ph~embl ~. ~-
M malt BOD- maiL 'ISS-
the notified ltlmdards for kmd ~tOUJ 

6.0 RBCOMMBNDATIONS: 

1. 1'111 umt shaD disrmmtle all the o~ from the boundary wall 
the umt toward~ the outlide dram IW'rOtmdfns the mill 
The unit shaD ~ the speed of Oil and Skimmer fur proper 
removalof~s andar•• 
The umt shall atop~/_,.. ~/partially tnated efnw.mt 
in the~ drain. well u in Gram Sabba Pond. 
The unit shaD maintain and limit ~ opemtiou u per the ro.nsented 
capacity of 7000 
1'111 umt shaD eJta&lWt a isoklted with well cxmcreted sur~ 
covered amiD& ad proper~ the stomp of saaJJS, empty 
drum~ of barardOUJ wute c:lwmiatls the pl'emise& 
The umt shaD mainta:in the proper ~meats w.:r.t the smtp~ and wutes 
whkh iJ being handed over to the third party for the~ and follow the 
spedfie ~ of Au.tlmrlmtlon under the ~ of Huardous and 
Other Wutu {~t Movemmt) ~ 2016 
stomp ami~ ofhu:atdOUJwm-. 
The umt shd iftltal flow meuure amount of tr.ted effluent used 
fori~ pmpose. 
The umt shan maintain the MtSs value 
aemtiou tank for proper mk:mbJal .:~w 
effluent. The umt shall ~ samPleJ: 
analyze the MLVSS/MUS 

.,.~~ ratio i:n the 
reduce the oqpmic load in the 

aemtion tank perlodkaDy to 

The unit shaD m8intam the acol.lltk encklltm!S to operate pumps 
pmmisu to reduce the DOile poUution. 

unit 



1.omo~ a'UURAPHS 
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8.0 INSPECTION TEAM 
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~}} 
Ref. No :DSM/MSM/ 881-8,} Jl. }-ol,...} 

• 
The Regional Officer, 
U.P Pollution Control Board, 
Kamai Cinema Building, Railway Station Road, 
Myzaf&rnagar- 2S1 001 ( u.e) 

Ref. : Reptv to J2tnt tmaettion Reggrt of UPPCS & CPCB held on 09-03-ll at OSM suur 
Mansumur, Dist. Muzaffarnagar, 

Dear Sir, 

Please refer to the above·mentloned Joint Inspection Report of UPPCB & CPCB In compliance to 
the directions, fssued by Hon,ble Natfonal Green Tribunal in OA no.l6/2021 on 28·01·2021. 

In this regard, we are submitting our point wise reply to the recommendations mentioned in the 
report, which are as under· 

No.1· 

Reply~ 

Reply· 

The unit shall dismantle all the pipellnes {openings from the boundary walt of the 
units towards the outside drain surrounding the miff. " 

The pipelines I openings, mentioned In the recommendations are actually drains 
of domestic water and generar toilets being used by farmers. With regard to the 
effluent of sugar mill, we would like to mention that we have only single outlet 
point (MS pipeline) from our sugar mill through which effluent is befng transferred 
to the sugar mill's ETP. 

Pornt Mo. 2-The unit shalt optimize the rotation speed of oil & skimmer for proper 
removal of ffoatlng oil & grease from effluent 

The unit shall regulate the rotation seeed of oil & skimmer for proper removal of 
floating oll & grease from effluent. This work shall be completed before the start 
of the next crushing operation, whim will start in the first week of Oct·21. 

C!N: l15249UP1933PlCOOOSlJ 
~· Oflia>: Cimtnpl)r ~r Mills Ud., Dhomj)U(, N. lily. Oist. 8'~ (U.e}, Pin Code-24676 l 

~and!~: t/125, Vqny Kbcnd, Gomli ~~ Ludti!OW·226 010 {U.!>j, Tel: +91·522·2392~3 
Una. : l. Ohompw, 2. MMlillfPilr, :t ~. 4. Rajpuro, 5. Meergooj 

Scanned with CamScanner 



dhompur 
Dltompur Sugar Miff' UmiJ«l 
1Jnit:~·15l203 
Yl .. :~,~~;~ 
()itt.; Mumfk~ u I! 
W: +9l·lm251233, f1sl:2S11iiJ 
t·moi!:~~~ 
~: YI'IWl•mr.mwm 

No. 3... The unit shall stop discharge /seepage of untreated I partially treated effluent in 
the surrounding drain as well as in Gram Sabha Pond. 

Repfy • tt is submltted that we strictly .foflow the guidelines of CPCB I UP PCB wlth regard 
to discharge of effi~nt from sugar mill. Whatsoever, effluent Is discharged, it is 
used In the Irrigation .fields as per norms. However, wewoufd like to mention that 
a dlstlffery Is located adjacent to our sugar mill (having common boundary with 
the sugar mill}. Whatsoever1 discharge 1 seepage is found, it com~ from the 
distfffery asthere ls a common drain for sugar milf as well as distillery for the last 
many decades. We have already requested the management of distillery to 
follow ZlD norms, so that we may not be e.ntangled and blamed for any such 
activity. 

No.4· The unit shall maintain & limit fts crushing operation as perthe consented capacity 
of7000TCO. 

Reply. Average crush rate of season 2020.21 fs 68_49 MT/day. Which is under consented 
flmlt. 

No. S- The unit shaff establish an isolated area I spot with wetl concreted surface, 
covered sealing and proper fencing exclusively for the storage of scrap, empty 
drum of hazardous waste chemicals fn the premises. 

Reply • We have already fnltiated the work to mafntaln such area and wllf complete 
before start of the crushing season 2021·22. 

No.6... The unit shalf mafntaln the proper document w.r.t. the scrap and waste which is 
being handover to the thSrd party for the disposal and follow the specific 
conditions of authorization under the provisfon of hazardous and other wastes 
(Management & transboundary movement) rules~ 2016 for the storage & dtsposat 
of hazardous waste. 

ON: U5249UPl933PlCOOOSH 
mmornJ.n P'ill~·?46 761 

~: t9i-5?2.239143 
4, 
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No.7-

Repfy. 

No.s-

Reply-

Dhampur Supr Mils tim!f® 
Ullit;~·~Sl103 

l'th~l ~l!.lv~ 
M!nti~®Cr!H 

h1t umo 

We have an agreement with M/s Bharat Oil and Waste Management ltd 
(BOWMJ.), havfng Irs registered and corporate office at 11. LGF, Community 
Center, East Of Kailash, New Defhi11006S for the disposal of hazardous and other 
wastes. We have proper record of hazardous waste. We are enclosing herewith a 
copy for reference. However, if required, we shan modify the pattern of record 
keeping as per directions/ guldelines,"ff any. 
The unit shall install flow meter to measure amount of treated effluent used for 
imgatlon purpose. 

We will install the required flow meter to measure amount of treated effluent 
used for irrlgation before start of the cn..tshing season 2021~22. ( ie. by October 
2021). 

The unit shan mafntain the MLSS value & MI.VSS I MLSS ratio in the aeration tank 
for proper microbial activity to reduce the organft load in the effluent. The unit: 
shall analyze samples from aeration tank periodically to analyze the MLVSS I MLSS 
Ratio. 

We have instalfed Effluent Treatment Plant of a capacity of 1600 KLPD to treat the 
factory effluent. Working of our effluent treatment pfant was found to be 
satisfactory during season. During the analysis of sampfes drawn from our ETP by 
M/s Newcon Consultants and laboratories, Ghazfabad {recognized/ accredited by 
the department), the parameters of treated effluent were found as per standard 
raid down by Pollution Board. We have contracted M/S Newcon Consurtants and 
laboratories, Ghaziabad, recognized by UPPCB to analyze our treated effluent. 
They draw the sample themselves of treated effluent during season and analyze 
on a regular basis. Ail the equlpments of ETP are in operational condition ie. Bar 
screen chamber, Oil & Grease trap, Chemical mixing tank. Equalization Tank, 
Primary Clarifier, Aeration Tank~ Secondary Clarifier, sludge drying beds, sludge 
filter press and seepage proof lagoon for treated water of 10000 m3 capacity. The 
territory treatment units viz. dual media fiJter and activated carbon filter has also 
been installed to meet out the treated water norms as per standards laid down by 
Pollution Board. We are also upgrading our system for more recydfng of treated 
effluent & reduce the effluent generation. We will complete the work before start 
of the crushing season 2021-22. (le. by October 2021) 
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Reply· 

FUrthmJ we would mso !ike !O clarify that Ute Gram Sabin! JlRfld is connesttd with 
the drain wblch i~ GOmfng from thg village as welf as from Sir Shadllil distitlery 
which Is adlatgnt to our unit, It has no Uokag§ with the Sugar mill. 

The unit shall maintatn the acoustic enclosures to operate pump in the unit 
premises tQ reduce the noise pollution. 

We have a contract with M/S Newcon Consultants and laboratorie.s, Ghaziabad, 
recognized by liPPCB to anafyz:e noise level in factory premises. They check norse 
revel on a regular basis during season. We are enclosing herewith the copy of 
report for reference. 

We also assure that the sugar mill followsall the norms laid down by the concerned 
pollution control board and shafl expedite alf the directions within stipulated time. 
Hope you will find the same in ord~e. 

Thanking you~ '~~ 

Yours faithfully, ~ 
for D$M Sugar Mansurpur 12.. ~S <r 2.J 

Q/1 
C Authorized Signatory) 

•~• "'r•tllt• 
h I' KP'f f'll!•-'4 414 

P••r:•n 

c.c to: 

1) Sft. N.K Chauhan, Chief Environment Officer (Circle -Ill), UP PCB. T.C 12 VI Vibhuti Khand1 Gomti 
Nagar,l.ucknow 226 010 (U.P} 
2) Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, Delhi~ 110032. 
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The Retfonat Officer, 
UP Pollution Control Board, 
Kamal Cinema Building, 
RailwayStatfon Road, 
Muzaffamagar~251001 
U.P. 

SubJect: Additional submissfog in continuation to QUr reply dated 29..07·~1 

Sir, 

In continuation to our reply dated 29.07~21, we wish to further submit the below mentioned facts-

1. Ol') perusing the AMexure~ A 4 of OA 16/2021 (page 3>36 of the application), it seems that 
Vinrt Kumar, the applicant got the effluent water tested at his own from Shrlram Institute for 
tndustrfal Research, Delhi. 

2. The samples collected from outer drain are not related to our sugar mill only. Effluent from Sir 
Shadi U..l Oistlilery and Chemical Works passes through the same outer drain. 

3, According to the point no. 10, 15, 16 & 17 of observations of Joint Inspection Report (page 
no.lS, 16 & 17 of Jofnt Inspection Report), it is dear that sugar mill was adhering to the 
prescribed norms. 

4. The analysis of groundwater sample from Borewellt located inside our unit~ as collected by the 
joint inspection team, shows that the water was absolutely conforming to applicable norms 
for drinkirlg water SIS Standards. (point no. 26 of observations of Joint Inspection Report) 

s. Vinit Kumar~ the applicant Is trying to malign our Unlt for his own personal gains. 

ClN; t l5249UP1933PLC00051l 
~-Offici!: Dhomput$ugC!f Mills tid:, Dhornpur, N. ~ Oist. Bijoor (11~), Pin Code-246 761 

81'01\d! Olb: 11!25, Vwhd. Gi'>tntiNcgat, lud;ncw-226 OlOfUI!), Tel: +91-522·239243 
Units: L Ohomput, 2. MonWfPUf, 3. Awol!, 4. ~jpuru, 5. ~ 
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We request your good seff to treat the above mentioned me sa part of our repty dated 2:9-07~21. 

Thanking you, 

Your Faithfully 

for DSM Sugar Maiuurpur 
(unit of Dhampur Sugar Milk ltd.) 

Q~"i 
(Authorized Signatory) 

c.c to: 

l} Sb. N.K Chauhan, Chief Environment Officer (Circle -JII), UPPCB, T.C 12 V, Vibhuti !<hand, 
Gomtl Nagar, lucknow 226 010 (U.P). 

2) Member Secretary, CPCB, Pativesh Bhawan, fast Arjun Nagar, DelhJ.-110032. 

CIN : U5249UPJ 9331\C000511 
~ ~e : Ohomp~~t. Mills 1.1&., Ohompur, N. Rfy. Oist. SF {U.P.t P'm Co®·246161 

!!ront:h O!fo: l/125, Vijoy ~. Gomli Nog¢r, L~226 010 IUJ~l. Tel: +91·522-239243 
Units: l. Doo\'1\1)111', 2. Mort~, 3. A1mo!i, 4. R<ijpuro, 5. ~ 
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ANN£XIJRE: Rlj£ 

lJTILIZATION OF 
TREATED EFFLUENT 

FOR IRRIGATION PURPOSE 

FOR 

M/s DSM Sugar, Mansurpur 
(A Unit ofDhampur Sugar Mills Ltd.) 

District- Muzaffarnagar, Uttar Pradesh 

PREPARED BY: 

NATIONAL SUGAR INSTITUTE 
Government oflndia 

Ministry of Consumer Affairs, Food & Public Distribution 
Department of Food & Public Distribution 

Kanpur- 208 017 (U.P.) India 
Ph. +91-512-2570730, 2570273 

Fax. +91-512-2570247 
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Introduction of factory: 

M/s DSM Sugar·Mansurpur(A Unit of Ohampur Sugar Mills Ltd.), Muzaffarnagar was 

incorporated in 1933. At present it is engaged in producing refined sugar (sulphur less 

sugar). It is spread in 36 Acres land, operates as a sugar manufacturing Company 

which produces various products and byproducts such as sulphurless sugar and Co· 

generates power. It has installed capacity of 8000 TCO. 

Factory Performance: 

S. No. Particulars 2014-15 2015-16 2016·17 

1. Duration of season (days) 155 140 170 

2. Average sugarcane crushed per 7040 6994 6926 

day (TCD) 

3. Total sugarcane crushed (Qts) 10865148.87 9756775.60 11751039.0 

1. Visit Undertaken:· 

The Factory was visited on 17.10.2017 by Dr. Ashok Kumar, Assistant Professor 

(Agriculture Chemistry). Factory officials, Shri Ashish Kumar (Process Head), Shri 

Sarad Raz Khan (Q.C. Head), Shri Baldhari Singh (Cane Head), Shri Surendra Kunwar 

(Senior Officer-water chemistry) were present during the visit. 

2. Observation & Discussions:-

• To assess the adequacy of the ETP Plant, a separate visit was paid by the institute 

officials. Since the visit was undertaken during the off-season of the factory. It was not 

.. possible to physically observe the working of effluent Treatment Plant and verify the 

processing and other conditions, particularly, with respect to water uses, its 

conservation and quantity & quality of waste water discharge, the adequacy of the 

irrigation plan is also based on the data provided by the factory with respect to area 

available, crop pattern and tie up made with the farmers. 

21Page 
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® 
3. Effluent Generation: Copies of analysis reports of treated effluent and data 

communicated to UPPCB server is attached as Annexure· I. 

Existing arrangement of treatment: Details of different units of ETP with capacity & 

dimensions attached as Annexure-II. 

4. Storage lagoon: Capacity lOOOOKL. Attached as Annexure· III. 

5. Cropping pattern of the area: At command area of Mfs DSM Sugar-Mansurpur (A 

Unit of Dhampur Sugar Mills Ltd), Muzaffarnagar, 25500 hectare cultivable area is 

available and sugar cane is grown as main cash crop. The cropping pattern is as 
follows:-

A. Wheat -Sugarcane (Plant)· Sugarcane(Ratoon)- 2 Years 

B. Mustard-Sugarcane (Plant) -Sugarcane (Ratoon)- 2 Years 

C. Paddy- Wheat- Sugarcane (Plant)- Sugarcane (Ratoon)· 2 Years 

6. Quantity of effluent available for land application (KL/day): 

a. Capacity of the Sugar plant -8000 TCD 

b. Estimated average Effluent generation per day @200 liters/ton of cane crushed 

-1600KL/day 

c. Net effluent generation left for irrigation after treatment- 1600KL/ day 

d. Total treated effluent generated for average crushing for 170 days 

(days considered on the basis of past track record) 

=170 x 1600= 2,72,000 KL/Crushing Season 

7. Characteristics of treated effluent: 

S.No. Particular Range 

1. pH 6.85-7.57 

2. BOD 13.61-26.1 ppm 

3. COD 115-160 ppm 

4. TSS 9.19- 19.1 ppm 

SIP age 
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The above values are as per data transmitted by M/s DSM Supr-MaiiSIIrpur (A r!!l., 
Dhampur sugar Mills Ltd)to CPCB/PCB server through real time monitoring system during 

crushing season 2016·17. The copies are enclosed as annexure-f. 

8. Command area: 

S.No. Soil texture 
_,_'"""'""""'"'<<~-"'"""'"' ,~,,~_, ., 

Effluent loading rate(KL/hectarefday) 
.,,_,_ 

1 Sandy loam 170-225(average 197m3/hectare/day or say 200m1/ 

hectare day) 

On the basis of soil report, the Soil of the command area of factory is sandy loam. 

9. Command area identified: 

s. Total available area Area available Distance Mode of 
No. (hectare) at 70 o/o land from unit Effluent 

efficiency (Km) Transport 

1. 190 133 Within 1 km. MS&PVC Pipe 
(Farmer land) Lines and 

water tankers 
Total= 190 133 

Details of farmer fields to be used for irrigation purpose with farmer's name, area, distance 

And crops cultivated attached as Annexure-IV. 

10. Details of crop area: 

S. No. Location/ Total Crop area under effluent application 
Village available (hectare) 

area Kharlf Rabi Anuual 
(hectare) lsugar cane 1 

1. Farmer land 190 - 30.00 160.00 

Total 190 - 30.00 160.00 

11. Yearly total treated water balance with respect to land available for irrigation for 

different crops keeping In view of the loading rates for different soli textures: 

41Page 
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.. s.~ "~~--- Area Area Water Irrigation Average Water 
Particulnr (Heel.) uvulluble Loading interval Crushing Requirement 

ut 70 o/o (days) days KLjannum 
land 
efficiency 
(Hect.) 

-1. Farmer land 1.60 1.1.2 200 15 170 2,53,866.67 

(Sugarcane) 

2. Wheat 30 21 200 25 170 28560.00 

190 133 Total 2,82,426.67 

41 12. Effluent application scheme: 

• 
• 

SIPage 

A. Storage and transportation: M/s DSM Sugar Mansurpur (A unit of Dhampur 

Sugar Mills Ltd), has Lagoon with a capacity of 10000 cubic meters from here it 

is to be transported to the targeted area through PVC or MS pipe lines and also 

through tankers to the desired field. 

B. Irrigation schedule &plan of the command area: The treated effluent is 

available from October-November to April depending upon the duration of 

crushing season which is generally below 170 days (attached as Annexure-V). 

In Mansurpur Area, intensive agriculture is practiced by farmers wherein wheat 

is immediately sown after ratoon cane harvesting and land is not left vacant 

This intensive agriculture requires continuous use of water. The effluent 

provided to the farmers is a great help to them as it is available on weekly 

rotation schedule of the farmers. 

According to the weather condition of area, the farmers provide irrigation to 

cane field at 12-15 days intervals. Similarly, wheat is also provided irrigation 

within 3 week interval. Sugarcane is a crop which requires water in abundant 

through its life span. After sugarcane, wheat is the major crop of area and it is 

efficient in taking up moisture of soil. For raising wheat crop successfully, water 
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s. No. Activity Schedule 

1 Kishan Gosthis Bimonthly 

2 Field monitoring Monthly 

13. Basic requirement and monitoring schedule: To monitor the Irrigation system 

factory has a team under the leadership of Shri Bagesh Malik, Manager (Cane) who co­

ordinates with Mr. Anil Sharma (Dy. Cane Manager) for implementing irrigation plan 

and monitoring it continuously. The factory also circulates contact nos. of responsible 

officers to contracted farmers to inform the need of irrigation round the clock. 

14. Technical backup and man power deployed: M/s DSM Sugar-Mansurpur has a 

backup of technical team for repairing of effluent supply line & daily maintenance 

requirement In addition, cane professionals deputed by M/s DSM-Mansurpur factory 

are guiding and will continue to guide farmers about the use of treated water 

proficiently. Shri Rajeev Tiwari (Additional Chief Engineer) along with his technical 

team looks after the maintenance part. 

15. Physico-chemical properties of soil: M/s DSM Sugar Mansurpur (A unit of Dhampur 

Sugar Mills Ltd) reported following details with respect to analysis of the soil of the 

71Page 
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envisaged area where treated effluent is proposed to be used for irrigation purposes. 

Analysis report of soil is attached as Annexure-VII. The analytical deta.Us are as given 

below: 

S.No. Particular 
~"""""'-"""~~ 

Result 

1. pH 6.55-8.01 

2. EC 0.06 to 0.43fJS/cm 

3. Bulk density 1.29g,/cc 

4. Particle density 2.70g/cc 

5. Porosity 52.23% 

6. Sand 75.8% 

7. Silt 14.04% 

8. Clay 10.16% 

9. Ca 276-341 mg/Kg 

10. Mg 66 to 140 mgfKg 

11. Na 95.80mg/Kg 

12. K 113 to392 Kg/Hectare 

13. PzOs 48.2 Kg/Hectare 

14. CaC03 272 mg/Kg 

15. Cl 180.26 mg/Kg 

16. so .. 170.20mg/Kg 

CONCLUSION: 

1. The irrigation management plan proposed by DSM Sugar Mansurpur (A Unit of 

Dhampur Sugar MiiJs Ltd.) may be considered to be in order to use treated etlluent for 

irrigation for the autumn and spring planted sugarcane and also for wheat The 

proposed system shaiJ be able to cope up with the requirement of utilization of the 

generated effluent for irrigation purposes. 

2. Since the Factory visit was undertaken during of season when treated effluent was not 

available, as such, the actual assessment shall be possible during crushing only when 

the sugar plant will be an operation. 

Sf Page v 
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:t However·~ the fnctm·y should strengthen Its system for nupcrvhdng und rmdttl.uinJng tht.! 

in·igatlon phm while using the trcntcd cmucnt. 'fhoy should clearly pmparc n 

l'csponslbility chnrt for·lmplerncntntlon. 

9JPage 

\?~'r 
(l>r. Asho~ Kum~r) 

Assistant Professor (AgrJI. Chemistry) 

NATIONAL SUGAR INSTITUTE 
Government or India 

Ministry of Consumer Affairs, Food & Public Distribution 
Department or ftood & Public Distribution 

Kanpur· 208 017 (U.P.) India 

____________________ .. _________ .)::''' 
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Newcon Consultants & laboratories 

An ISO 9001 ' 2015. lSO 14001 : 1015, ISO 45001 : 2018 Certllled Laboratory 
NABL ISOIIEC 17015:1017 flestlng, Cert. No. TC-5526) Accredllated Laborato 

Recoplsed by MOEFCC ry 

Website : www.newconlab.in 
TEST CERTIFICATE 

STACK EMISSION MONITORING AND ANALYSIS REPORT 

® 
ri·:= ... . . ........ 

1$0 1001114001145001 
lift. No. llttflnll 

Page 1 Of 1 
TEST REPORT NO: NCUDSMSM/1205/11120501137 DATE OF REPORT: 15.05-2021 

Name And Address Of Customer DSM SUGAR MANSURPUR, 

(A UNIT OF DHAMPUR SUGAR MILLS LTD.), ,MUZAFFARNAGAR,U.P., INDIA 

SAMPLING DETAIL 

Analysis Start Date 12.05-2021 Analysis End Date 15-05-2021 
Date Of Sampling 11.05-2021 Sampling Done By NCL 
Sampling Protocol AS PER CPCB GUIDELINES Duration Of·Sampllng 30MINUTES I. Equipment Used Vayubodhan Stack SamplerVSS1 (S.No.: 321-DTC-07),,, 

DETAILS OF STACK 

Stack Attached To BOILER 

Capacity 100TPH 

Type Of Fuel Used BAGASSE 

Quantity Of Fuel Used 44.0 ToiiiHr 
Stack Height Above The so:oMtr Stack Dla At The Top 3000mm 
Ground level 
Attached APCS ESP Material Of Construction RCC 

Normal Operation Schedule 24 Hrs 

PHYSICAL OBSERVATIONS 
Ambient Temperature 31"C Flue Gas Temperature 124•c 

Velocity Of Flue Gases 7.3Mtr/Sec Sampling Flow Rate For SPM 20.0LPM 

Sampling Flow Rate For Gases 2.2LPM Quantity Of Emission Discharged 185668.2m'/hr 

TEST RESULT ,, 

s.No. Parameter Unit Protocol Result Specification/ Limit (As Per ., ' 
CPCB) . 

1 Particulate Matters (PM), mgtNm' 15:11255 (P·1) 94 150 

2 Sulphur Dioxide (S0
2

) mg!Nm• 15:11255 (P-2) 38 Not Specified 

3 Carbon Monoxide (CO) <': %byVol · 18:13270 0.20 1% By Volume 

4 Oxides of Nitrogen ';," ..... · .. \ 
mg/N!W 15:11255 (P·7) 54 Not Specifted ·-

. ·. . . 

.... End Of Report**" 

l 
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Newcon Consultants & laboratories 
1\n ISO 9001 • 2015. ISO 14001 : 2015, ISO 4500J : 2018 Certif?ed Laboratory 

NABL ISOilEC 17025:2017 ('1\mlng, Cert. No. 'TC-5526) .Accredltated Labonto 
Recognised by MOEFCC ry 

Website: www.newconlab.in 
JEST CERTIFICATE 

STACK EMISSION MONITORING AND ANALYSIS REPORT 
Page 1 Of 1 

TEST REPORT NO: NCUDSMSM/1205/1/120501/38 DATE OF REPORT: 15.05-2021 

Name And Address Of Customer DSM SUGAR MANSURPUR, 

(A UNIT OF DHAMPUR SUGAR MILLS LTD.) , ,MUZAFFARNAGAR,U.P., INDIA 

Analysts Start Date 

Date Of Sampling 

Sampling Protocol 

Equipment Used 

Stack Attached To 

Capacity 

Type Of Fuel Used 

Quantity Of Fuel Used 

Stack.Height Above The 
Ground level 
Attached APCS 

Ambient Temperature 

12..05-2021 
SAMPLING DETAIL 

Analysis End Date 

11..05-2021 Sampling Done By 

AS PER CPCB GUIDELINES Duration Of·Sampllng 

Vayubodhan Stack SamplerVSS1 (S.No.: 321-DTC-07),,, 

BOILER 

90TPH 

BAGASSE'. 

42.0 TonfHr. 

ao:oMtr- ~ 

DETAILS OF STACK 

Stack Dla At The Top 

Material Of Construction 

.Nonnal Operation Schedule 

PHY~ICAL OBSERVATIONS 

Velocity Of Flue Gases ;,: :; f ;,~~.5irAl~/~ 
Sampling Flow Rate For Gase? ~y2~3·!;i~;; 

Flue Gas Temperature 

·Sampling Flow Rate For SPM 

•• Quantity Of Emission Dlsch3rged 
v t-i' .,. <;J", 

;·.::1~'· i TEST RESULT ' ';~', ~ i :,,, . . 

15-05-2021 

NCL 

30MINUTES 

3000mm 

RCC 

24Hrs 

12s·c 

20.0LPM 

190755m'/hr 

JS.No. Parameter ~-. . •:::": .. ;:-:- ";.·•······ ...... 
1 ••• Unlt ··.· Protocol Result Specification/Limit (As Per I 

\::, h CPCB) 

1 

2 

3 

4 

,· . '': ;h, . 
Particulate Matters (PM) '·[:: ·: ..... ' :•.:)~ '>.' ; 

Sulphur Dioxide ' : ' 
(SO ) ) 

2 

Carbon Monoxide (CO) ·,_ '•' ··'."· .. 
Oxide& of Nitrogen 

-,• ,'! 

mgiNm• 18:11255 (P-1) . 91 150 

mg/Nm• IS:11255 (P-2) 42 Not Specified 

o/o by Vol. IS:13270 0.12 WoByVolume 

mg/NI'f1" IS:11255 (P-7) 49 Not Specified 
. .J 

. 

,.... End Of Report-· 

UTHORIZED SIGNATORY 
;illlon~t of the same is neither inferred nor i~. 2. All disputes subject to 
the permission d MANAGING PARTNER. 4. Our tiabifitt is lim~ed to Invoiced value only. 

Laboratory: A-11156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD • 201 002 (U.P.) 
Phone No.: 0120.28031151 Mobile: 98104303451 Website: www.newconlab.in 

E-mail: newconlab@gmail.com. newconlabflnance@gmail.com 



Newcon Consultants & laboratories 
An ISO 9001 : 2015, ISO 14001 : 1015, ISO 45001 : 1018 Certified Laboratory 

NABL ISO/IEC 17025: 1017 (Thstlng, Cert, No. TC-5516) Aetredltated Laboratory 
Recognised by MOEFCC 

Website : www.newconlab.in 

TEST REPORT NO: NCUDSMSM/1205/1/120501/41 DATE OF REPORT: 17.05-2021 Page 1 Of 1 

Name And Address Of Customer DSM SUGAR MANSURPUR, 

(A UNIT OF DHAMPUR SUGAR MILLS LTD.), ,MUZAFFARNAGAR,U.P., INDIA 

Analysis Start Date 

Date of Sampling 

Time of Sampling 

Sampling Done By 

Sampling Location 

- Sampling Description 
Sampling Protocol 
Packing Condition 

S.No. Parameter 

5 

12-05·2021 

12-05-2021 
12:20 
CUSTOMER 

ETPOUTLET 

SAMPLING DETAILS 

Analysis End Date 
Sampling ID No. 

EFFLUENT WATER ~ETER TREATMENT 
· IS:3025(Part:l) Sampling Quantity 

Sealed/ 
< 

Packed In 
TEST RESULT 

Protocol Result 

7.34 

21 

APHA-5220 (B ) 78 

APHA-5520 2.4 

APHA-2540 (H+B) 24 

17-05-2021 

120501/4112021-2022 

TWOLI 
Glass Bottle 

Standards (CPCB} {Max) 

Inland Surface Public Sewer 
Water 
6.0..9.0 5.5-9.0 . 

30 350 

250 Not Specified 

10 20 

30 (For Sugar 600 
Mills) 

-End Of Report-

Laboratory: A-1/156, Sector-17, (Swadeshl Compound) Kavl Nagar Industrial Area, GHAZIABA~ • 201 002 (U.P.) 
Phone No.: 0120.28031151 Mobile: 98104303451 Website: www.newconlab.Jn 

E-mail: newconlab@gmall.com, newconlabfinance@gmaR.com 



( 

Newcon Consultants & laboratories 
An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2018 Certlned Laboratory 

NABL ISO/IEC 17025: 2017 ('Thstlng, Cert. No. TC·5526) Accredltated Laborato 
Recognised by MOEFCC ry 

Website : www.newconlab.in 

TEST REPORT NO: NCUDSMSM/1205/1/120501/40 DATE OF REPORT : 15·05-2021 

Name And Address Of Customer 
EFFLUENT WATER ANALYSIS REPORT 

DSM SUGAR MANSURPUR, 

Page 1 

(A UNIT OF DHAMPUR SUGAR MILLS LTD.) 1 ,MUZAFFARNAGAR,U.P., INDIA 

SAMPLING DETAILS 
Analysis Start Date 12·05-2021 Analysis End Date 15-05-2021 

Of 1 

Date of Sampling 12-05-2021 Sampling ID No. 120501/4012021-2022 
Time of Sampling 11:30 

Sampling Done By NCL 
, · Sampling Location ETPINLET 

- Sampling Description EFFLUENT WATER BEFORE TREATMENT 
Sampling Protocol IS:3025(Part-1) Sampling Quantity TWOLt 

Packing Condition Sealed· Packed In Glass Bottle 

S.No. 
1 

2 

3 

4 

5 

TEST RESULT 
Parameter Unit Protocol Result 
pH - APHA-4500(H+B) 5.69 .. 
.Total Suspended Solids (TSS) mg/L APHA-2540 (D) 78 

Bio Chemical Oxygen Demand (3 days at 27.C). · mg/L APHA-5210 (B) 540 
'··· Chemical OXygen Demand (COD) . mg/L APHA-5220 (B ) 3279 

Oii&Grease mgiL APHA-5520 7.8 

..... End Of Report-

Laboratory: A-1/156, Sector-17, (Swadeshi Compound) Kavl Nagar Industrial Area, GHAZIABAD • 201 002 (U.P.) 
Phone No.: 0120-2'3031151 Mobile: 98104303451 Website: www.newconlab.in 

E-mail: newconlab@gmail.com, newconlabfinance@gmail.com · 

...... 











BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

(Original Application No.16 of 2021) 

IN THE MATTER OF: 
Vinit Kumar ..... Applicant 

Versus 
DSM Sugar Mills Ltd. & Ors. . .... Respondents 

KNOW ALL to whom these presents shall come that I, Amit Sharma aged about 54 years S/o Sh. 
Jagdeesh Chandra Sharma working as Senior General Manager (Commercial) with DSM Sugar Mills Ltd 
having its Corporate Office at: 241, Okhla Industrial Estate, Phase - Ill, New Delhi - 110020 (the 
Respondent No.1 herein) do hereby appoint: 

ANUBHAV ANAND ARON, ABHINAV ANAND (Advocates) 
A-901, Apex Golf Avenue, Sector-1, Greater Noida (West), U.P.- 201 3016 

Mob:9811764256;9582416270 
E-mail: abhinav.legal@gmail.c~m 

(Hereinafter called the Advocate) to be my/our Advocate in the above noted case authorize him:-
• To act, appear and plead in the above noted case in this court or in any other Court in which the 

same may be tried or heard and also in the appellatq p-~~~.!i=~, 
payment of fees separately for each Court by me/us. ,i 

• To sign, file, verify and present pleadings, appeals I 
review, re, · · · - · ..... • ... , .. · 'rr·'"""""i"'"' N ,-,+t-pr petitid 
be deem• r::ution ~ 

.NCT OF DELHI COURT FEE 
DLCT04.13799C2125M 

"- 04-MAH,2021 

on 
ay 
to 

payment' 

~~~~~rJ IIIIIIIIIIIIIIIIIIIIIIIIIIIIIIIJIIIIII} 1at 
the sai~ .__ _______ .,..:::.......,.......::..._ . .....J 

s, cash' 
:e done " " " 

1er 
the 

NCT OF .DELHI COUfn FEE., 0 
(itioner I DLCT0413802C21~~ tnd 

::,; II ~llllmUIIIIIIliliimi~lm!IJ!II ':: 
NCT OF DELHI Cotti'i FEEP • 

DLCT0413811C2125f;1·. ". " 
. 04-MAR-20~ · .. I> 

. as if dd '---~-----,.....----,--.,J"'4,......;.,..J 
Jthorize~ r------~......q'-'--=n,.~'-'-.., 1gs 
~en the 1 

•Old the< 
•ts wher 
·himself. , ~WI IIIII/I ~1111/ll//ll/1111111 lllmttmt!flll/11/ 

.o 

" the 
NCT OF DELHI COURf~E 0 the 

DLCT0413805C2125M ' 
• . 04-MAR-2021 . 0 

;~~:c~~on of the said case until the same is ja~~~;ri Ill II IIIIIIIJJIIJIIIJIIIIII/111111 ~~~~~~~~~~~~~~~~~~ IIJJ/ :~~ 
above Court. I /We hereby agree that once the fees are pu•Y, .. • . und 
of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee 
shall be paid again by me/us. 

IN WITNESS WHEREOF 1/we do hereunto set my/our hand to these presents the contents of which have 
been understood by me/us on this 18th day of August, 2021 
Accepted subject to the terms of Me~ 

ANU!#i.D ARON & AB]j:.: 
(D/1848/2003) (D/762/2007) 
(Advocates) 



M Gmall
@

Abhinav Anand <abhinav.legal@gmail.com>

Reply /Submission - DSM Sugar Mills Ltd. (O.A. No.16/2021)
1 message

Abhinav Anand <abhinav.legal@gmail.com> Thu, Aug 19,2021 at 1:29 PM
To: litigation.life@gmail.com, vinitmcm@gmail.com, ccb.cpcb@nic.in, ms@uppcb.com, csup@nic.in, dmmuz@nic.in

Sir/Madam,

Kindly find attached the Reply /Submission to be filed on behalf of the Respondent NO.1 l.e, DSM Sugar Mills Ltd. before the
Hon'ble National Green Tribunal, New Delhi in the matter of Original Application No.16/2021 titled as "Vinit Kumar vs. DSM Sugar
Mills Ltd & Ors''.

Regards,

Abhinav Anand
(Advocate)
Mob: 9582416270

~ Reply (DSM Sugar Mills Ltd) (OA 16 of 2021).pdf
10569K




